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of the Preventive

Detention Act

[Mr. Speaker]

Sinha, Shri N. P,
Sinha, Shri §.

Sinha, Shri Satya Narayan
Sinha, Shri Satyendra Narayan
Sinha, Shrimatl Tarkeshwari
Sinhasan Singh, Shri

Siva, Dr. Gangadhara

Snatek, Shri

Sodhia, Shri K, C.

Somana, Shri N.

Sundar 1.al, Shri

Suresh Chandra, Dr.
Swaminadhan, Shrimati Ammu

Syed Ahmed, Shri
Syed Mahmud, Dr.

Mr. Speaker: Now,
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Telkikar, hri Upadhysy, Shri Shiva Dayal

Tewari, Sardar R, B, S, Upadhysy, Shri 8. D.

Thimmuiah, Shri . Vaishnav, Shri H. G.

Thirani, Shri , Vaishya, Shri M. B,

Thomas. Shri A, M. Varma, Shri B. B,

Tivary, Shri V. N, Varma, Shri B. R.

Tiwari, Pandit B, L. Varma, Shri M. L.

Tiwari, Shri R. 8. Venkataraman, Shri

Tiwury, Pandit D. N. Vijnya Lokshmi, Shrimati

Triputhi, Shri H. V. Vishwanath Prasad, Shii

Triputhi, Shri K, P Vyas, Shri Radhelal

Tripathi, Shri V. D. *Wilson, Shri J. N,

. Wodeyar, Shri

Uikey, Shri

Upadhyay, Pandit Munishwar Datt
The motion was negatived.

I put to the MOTION RE: INTERNATIONAL.
SITUATION

House the other amendment by Mr.
Raghubir Sahai.

The question is:

Thep in the motion, the following
be added at the end:

“anq having considered the
same, thig House is of opinion that
there is ample justification for
continuing the Act upto the speci-
fied period.”

The motion was adopted.
to the

Mr. Speaker: Now, I put
House the amended motion.

The question is:

“That the report on the working
of the Preventive Detention Act,
1950, during the period 30th Sep-
tember, 1952 to 30th September,
1953, be taken into consideration,
ang having considered the same,
thig House is of opinion that there
is ample justification for conti-
nuing the Act upto the specified
peﬂ()d."

The motion was adopted

Mr. Speaker: The House will now
proceed to the next item.

The Prime Minister and Minister of
External Affajrs and Defenc- (Shri
Jawaharlal Nehru): I beg to move:

“That the present international
situation ang the policy of the

Government of India in relation

thereto be taken into considera-

tion".

It hag become almost the conven-
iion of this House to have a discus-
sion on foreign affairs during every
session. I welcome this because wa
live in troubled times when difficult
problems have to be faced. Hence a
consideration of this House on these
matters is of the greatest assistance
to those who have the responsibilizy
to deal with those problems. Former-
ly. I had moved some such motion as
1 have done today. and as it is wora
ed, it covers the world—every ques-
tion that might arise im relation to
foreign affairs—and there are a multi-
tude of such questions. But I wven-
ture to suggest to this House that we
might perhaps concentrate, whenever
we have such a discussion, on one or
two important matters rather than
discuss every subject that afflicts
bumanity. That would make our de-
bate and our discussion a little more
realistic and bring those particular
point; before all hom. Members here
as well a; before others who may
listen to us outside+ I propose, there-
fore, to conflne my remarks to two. or

+#The name of Shri Tulsidas Kilachand has been excluded from the Division

Lists under the orders of the Speaker
he wanted to remain neutral

as the member

subsequently intimated that
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possibly three, major issues before
us

The compulsion of eventg or, if you
like some conspiracy of fate or elr-
cumstance has forced us to become
actors on the world stage. It was no
particular desire of ourg tu play a
big part in international affairs that
thrust us to that position, but circum-
‘stances were such that we coulg not
2»scape that responsibility. And year
after year our responsibilities have
‘srown and 'we have to face these pro-
‘blems. They can only be faced if
this Parliament supports the policy
that is being pursued, and if the
«<ountry does. May I say, in this con-
nection, that sometimes people out-
‘side this country discuss with some
wxarmth the question as to how far
Tadig is, as they put it, assuming the
‘cadership of some part of Asia, how
far would I. in my capacity as the
spokesman of India in regard to
foreign affairs, represen: Asian opi-
mion. Now. I do not understana tnis
question. nor do I understand why
this particular matter worries people
so much outside, *

So far ag I am concerned, I speak
primarily for the Govérnment in
which I am. 1 speak, I think, also
for this House which has repeatedly
confirmed tha: policy, and I speak,
1 ihink, for the great majority of
‘people in India. I cannot say that
1 speak for every onc even in this
House—obviously not—for some do
not agree with us for this reason or
other 1 cannot say I speak for every
one of the 360 millions of peovle in
India, but ] do claim that 1 speak in
this mattier. by and large, for the
vast majority of the people of India.

T make np claim to speak for any-
one outside India. I have repeatedly
said that we do not desire what is
called the position of leadership of
Asia or anywhere else. We do not
believe in that kind of leadership.
We believe fn the co-operation of
nations—big and small, We have
had far top much leadership in this
world! Therefore, let there be no

wnictolra ohnnt it Wa maolra nn rlaim
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lead others, or to have any positi
of leadership anywhere. We
claim to have the right to speak 1
ourselves and to act according fo o
thoughts in this matter.

Now, there ig some talk. often,
what is called “Asianism”. Not
very beautiful word, but still, I ¢
not quite know what people have i
their minds when they talk
“Asianism”, because I am not at a
clear what it means. Here is th
mighty con:inent of Asia, divided u
into great countries and small. T
put them together "into one baskc
and call it “Asianism” has no mear
ing to me. But it has a certain mear
ing to me when 1 think along differ
ent lines. It sp happens that apar
from geography which bringg thes
countries nearer to each other, apar
from the fact of contact. cultural am
other association. sometimes extend
ing to two or three thousand years o
more which naturally has brought u
nearer to each other and made us t
some c¢xtent understand each other
there is the major fact of common ex
perience for a long period of time fo1
these countries of Asia-——common ex:
perience, common sulfering, being
subject to domination for a long
period. And thig common experience
during the last {wy  hundred years
naturally brought about rertain com-
mon reactiong which we all know.
Because of thiy long intercourse dur-
ing miliennia of our history and the
history of other countries of Asia, be-
cause of this common experience, es-
pecially during the last few hundred
years. or what might be called the
“colonial era” in Asia, we have drawnm
mentally, you might say psychologi-
cally and morally, nearer to one an-
other. Therefore, we can {o some ex-
tent understand each other betier,
even though we might be completely
separated from each other by langu-
age and other ways of living. Be-
cause we can understand each other’s
reacliong somewhat, it is easier for
us to interpret each other's reactlon.p.
Therefore, if T venture tp express an
opinion in regard to the reactions of
other countries. it is possible that 1

alolbt ha manmam thn tvith than sAamaa
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no such common bond of understand-
ing, of experience, of common sufler-
ing, of common domination in strug-
gles for freedom ang liberty. It is
only in that sense that I say that we
are in a somewhat better position to
expresg an opinion which is likely to
be held by cur neighbouring and other
countries of Asia. But it may not
be so occasionally. I do not say that
any particular view of ours necessari-
ly ig the view of other Asian countries.

With that preamble I come to two
or three subjects which I want this
House to consider today, and as 1
have, with all respect, suggested, the
discussion that follows might alsp be
confined to those two or three impor-
tant subjects and not roam over a
wide fleld which normally is the case
when we discuss foreign affairg in this
House.

Now, one of the subjects of high im-
portance is what is happening in
Korea. . It is important not only be-
cause it ig intrinsically so and it
might well affect peace or war in the
world, but it is important especially
for us because we have got tied up to
that in a variety of ways. We are
there now in several capacities. India
is a member of the Repatriationr Com-
mission. That is one capacity. India
is further the Chairman of that Com-
mission, and, thirdly, India is in
charge of the custody of the prisoners
of war.

Now, in regard to the first, there
are otherg too who are members of
the Repatriation Commission, but the
other two capacities, that of being
Chairman and of having custody of
the prisoners of war are our responsi-
bility alone and it is a difficult res-
ponsibility, as hon. members must
kmow, if they have followed the his-
tory of the last ninety days. Ninety
days—they end today. Today, there-
fore, is a turning point. in a sense, in
these developments in Korea.

If I may reming the House of some
dates. first of all thigy Repatriation
Commission was formed with the ob-
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ject of assisting, providing every
facility to the prisoners of war tgo de-
cide what they were going to do, whe-
ther they wanted to go to their home-
lands, or Wwhether they did not want
to go there, The House will remem-
ber that fur a long time, for over &
year, this point which appears to be
simple enough, was argued again and
again. Ultimately a resolution was
adopted in the United Nations, a re-
solution which followed very largely a
motion put forward on behalf of India
last year, and then finally on the basis
of that resolution and other factors
the twg Commands in Korea came to
an agreement. In the terms of the
agreement. among other things was
this Repatriation Commission, of whichr
India became the Chairman. Now, T
repeat, the object of this Repatriationr
Commission was to give time and op-
portunity ang facilities ts those pri-
soncrs of war to decide what they
wanted to do. Normally, of course,—
previously, I think, such questions did
not arise—the prisoners of war went
back to their homelands automatically
when there was a truce, or armistice
or peace. But, undoubtedly, some
difficulties arose on this occasion.
The mere fact that they argued about
it for a year shows that there were
difficulties. Ultimately this way out
was found.

The object of the Repatriation Com-
mission as I have already said, was
to decide this matter., and a certaim
time table was laid down. For ninety
dayg facilities were to he given to
these prisoners of war to hear expla-
nations ¢nd then they could decide.

Then it was said in the succeeding
thirty days—those who decided to gn
back home of course went back during
this explanation period—those who re-
mained over were to be considered hy
a Political Conference which, it was
hoped, would take shape and form be-
fore that period. The Political Con-
ference was a very Important paré
of this agreement, not only in regard
to the prisoners of war but in regard
to various other very important mat-
ters.
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So thirty days for the Political Con-
ference to consider this; another
thirty days, if I may say so, to wind
up things. So ninety plus thirty, that
is 120 days, and then another thirty,
making it 150 days in all.

According to the terms of the agree-
ment this programme was laid dowmn.
The ninety dayg are over just today.
But in the course of these ninety days
many things that were intended have
not happened, and hence the difficulty.
The ninety days were provided for
explanations. Well, the explanations
did not even begin at the time when
they ought to have begun. I forgot
the exact number of days, but mayhbe
nearly twenty days or there abouts pass-
ed before the explanations began. So
twenty days or so were wasted out of
the ninety, merely waiting for accom-

- modation to be constructed or huts
to be made or facilities to be provided.
So that time went.

Then, when explanations started
actually, again, all manner of difficul-
ties arose. This is public knowledge,
I need not repeat it, how these expla-
nations started and went on for two
or three days, then stopped, there was
a deadlock, and then something else
happened. All kinds of difficulties
arose. The result is that during these
ninety days only a very small part of
that period has been utilised for those
explanations. And the period is over.

Now demandg have been made that
this period should be extended, for
iwo reasons one, because the actual ex-
planations started, not on the date
fixed but later, twenty days or so
later; secondly, because of the other
difficuliies which have prevented the
explanations from taking place.

Now, there are two view-points
about that, ag about most other mat-
ters connected with Korea. One is
that a rigid time-table was given, the
time-table is up and therefore we
cannot extend it by a day or minute.
That is one view-point. The other is,
surely the whole purpose of this busi-
ness was to achieve some result, not
to follow some paper time-table, and
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certain extensionr (and more particu
larly because the period of explana:
tions did not begin when it ought t.
have begun), it is reasonable to give
more time. These are the two view-
points,

I shoulq have thought that if expla-
nationg could take place and bring
results there should be no difficulty
in extending the period so asg to finish
that, Of course there is no point in
extending the period if thereby you
merely extend the deadlock; then
there is no point in it. But if there
was a chance of really getting this
thing through, then there shoulg be
no difficulty and ngy great objection to
extending it. I can understand the ob-
jection of keeping these prisoners of
war indefinitely in detention. That
would be wrong and improper. Bu!
if a question of a few weeks this way
or that would solve this question more
satisfactorily, then, surely it seems to
me a very rigid, legalistic and rather
narrow-minded interpretation to insist
on that pound of flesh, if 1 may call
it so.

The other difficulty arises, that the
second period of thirty days has now
commenced, or commences from to-
morrow. This was the period when
the Political Conference had to meet
and decide these matters. Well, there
is np Political Conference. It has.
not been formed yet, much less meei-
ing. And nobody quite knows whether
it ig likely to take shape. I still hope
and if I may say so, partly expect even,
that ultimately it (the Political Con-
ference) will take shape. Weverthe-
less it is not there now.

Who i therr to consider the fate of
these prisoners of war who have not
gone home? The Political Conference-
had to do so. It is not there. So, ob-
viously, something that was an essen-
tial part of the agreement between the:
two commands has not taken shape.
There ig a big breach in it. How i=
it to be covered up?

1t is a difficult question. and there-
have lreen various answerg ang vari-

cien tmbrcmcsbnbloame of tha ' asvasrant
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in regard to this. And people argue
sometimes in a stricily legal way.
sometimes in other ways. On my part,
if T may say so, I cannot and I do not
propose in thig matter to give inter-
pretations of this agreement. But 1
am simply putting before the House
some broad approaches to this prab-
lem,

If two parties make an agreement
and if difficulties arise in the carrying
out of tha: agreement, then obviously
it is up to the two parties concerned--
in thig case the two commands——to
consider that matter and to vary that
agreement or come to a fresh agree-
ment. Because otherwise something
that was intended has not taken place
and I see no other way out. To pre-
sume that something will happen auto-
matically in spite of the fact that
varigus important factors of that
agreement have not been given offect
to. seems to me nol quite a correct
approach—this automatic happening.
What should happen is a fresh consi-
deration by the parties concerned io
this problem, and then, let ug hope, a
fresh way of approach or a variation
of the existing agreement to suit the
circumstances. That will be g right
thing. Now in this matter, after the
thirty days—atter the Folitical Con-
ference period—comes the next thirty
days during which period, according
to the terms, the Indian Custodian
Force can remain there. In fact it is
fts duty to remain there to dispose of
certain other matters. After the end
of the 150 days. according, again. to
the terms of the agreement, the Indian
Force there has no business to conti-
nue remaining there unless, again,
there is an agreement by the parties
concerned. According to that agree-
ment it may or may not stay, because
4t ig a question of their agreement plus
our agreement too. Now that is the
position.

Our view-point in- these matters has
been that while, of course, agreements
should be given a correct interpreta-
tion, nevertheless the main objective
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should always be kept in view, the
main objective being—wel!, ultimately
a settlement. bui primarily minor set-
tlements leading to a major setile-
ment—jmmediately the settlernent of
this question of prisoners of wai. Ima-
gine if, a5 appears tu be the case now,
large numbers of prisoners of war had
not thus far been given a chance” of
explanation or, you may like to put
it, they have not gone through that
process, thcy remain ever, what has to
be done with them? It is not an easy
ma.ter to be decided even by internret-
ing this agreement because the agree-
ment presumes that some processes will
take place before the final decision
was taken. Those preliminary pro-
cesses have not taken placé. What is
going to happen? If you say that on
a certain date, that is on the 120th
day, 23rd January or so, according to
the terms of the agreement, these pri-
soners of war revert, or whatever the
word is, to civilian status, whatever
that may mean exactly, what is going
to happen overnight between 23rq De-
cember and 23rd January? There
are 20 or 25,000 persons. We may
perhaps, if that ig the decision. simp-
ly withdraw our Custiodian Force. Or,
do we push the prisoners oul of this
camp where they are. which is a de-
militarised neutral area, or do we hand
them over tg somebody? All kinds of
extraordinary and difficult guestions
arise. It is nol a simple matter even
apart from the principles involved.

So, because of these diffivult ques-
tions, we thought that it was right,
and the duty of the United Nations
General Assembly, to consider them.
The UN is, in g sense, a party to
thig dispute. It is the UN Command
which ig one of the Commands and
the other is the Northern Command:
that is true. Neverthelesg the UN is
much more than a party to this dis-
pute. Anyhow, there is no other
forum to consider it. It would be
right for the UN General Assembly
to consider this matter and try to
find some way out, or make some sug-
gestions or proposals to that end.
This matter was raiseq there. But,
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just at that time, it was not consi-
dered suitable time {o have some
such  discussion. Therefore, the
‘House will remember, the United
Nations General Assembly has reces-
sed. It can be called back at any

moment, with the consent, of course,

of the majority of the members.
They have fixed the date 8th
February, to meet. But, it may be
called back earlier under ceriain
conditions that they have laig down.
1t is of the greatest importance that
these developments in Korea should

not take place, as some people ima-

gine, automatically and the matter
should not be merely a matter for
the military commanders to deal
with, but that the United Nations
|General Assembly should apply its
mind and wisdom to the solution of
this problem in so far as it can.

There is one other aspect which T
should like fy put before this House.
The period of explanations ig over
today, unless it 1is extended, of
course, I should have thought that it
was g reasonable thing to extend it,
even if one could not be sure that it
would happen—anyhow-—a , reason-
able risk if you like to so call it—
for a short time if that will produce
results, Le: us presume that the time
is not extended and the explanations
end today. The duty and responsibility
of the Custodian Force continues for
the next month completely and the
duty and responsibility of the Re-
patriation Commission  cdntinues.
That is to say, even after the end of
these 90 days, it is the Commission’s
businesg to give every facility to the
remaining prisoners to make their
choice. The prisoners will not have
the advantage—or disadvantage. or
whatever it is, as you like to call it
—of listening to explanations.
Nevertheless, they can make their
choice even now. It ig the Commis-
sion’s duty to give them these facili-
ties directly without the intervention
of any explainers, so that, if any
prisoners of war want to go home,
they can tell the Commission so and
they will have to send them home.
That is a possibility. I say this, be-
cause. a large number of these pri-

665 P.S.D.
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somers of war '‘have rpot fhad the
chance given to them yet to meet the
Commission. They have not come
up. A few thousands came. Some of
them elected to go home: a small
number; many of them did not. But,
several thousands, I do not know
what the number is, about two-thirds,
have not ever had that chance. It
ig a responsibility that if the Com-
mission gave them adequate facili-
ties, they would also be given that
chance though wihout the benefit of
explanations.

This is a matter dealt with by the
Repatriation Commission. The Re-
patriation Commission, as the House
knows, is constituted in a special way
and India is supposed to be the neu-
tral Chairman of it: [ repeat, India.
General Thimayya functions there on
our behalf. General Thimayya Is
not the Chairman in his personal
capacity. India is the Chairman of
that Commission and ‘therefore, the
responsibility for this fally on India,
not on merely General Thimayya,
who has performed this very very
dificult work with considerable abili-
ty and patiencee. We have to shoul-
der this responsibility. At the same
time, we have trled not to interfere
in this matter during these interven-
ing stages. At some stage or other,
it may be necessary for us tp express
our opinion definitely as the Govern-
ment of India. At some stage, at
the proper time and the proper place,
we shall no doubt do so. But, we
have mot thought it desirable or pro-
per to intervene or interfere, in any
sense, with the proceedings there.
We understand that the Commission
propose very soon tp make a report
to the two Commands about this 90
days’ period. point out the difficuliies
that they have had, how they have
been unable to discharge fdlly the
responsibility that was cast upon
them and ask them to vary the old
agreement or come to some agree-
ment or express their opinion as te
what should be done. It would be an
easy matter, of course, if the two
commands agree to any courss of
action. There would be ng difficulty
either for the Commission or for us.
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Difficulties arise when the two Com-
mands do not agree. Difficulties
might arise within the Commission
too. If the Commission is not of any
unanimoug opinion, the burden of de-
cision then falls on the Chairman.
That is the present position. I hope
ihat even at this stage, it may be
possible for the two Commands to
come to some agreement as io how to
proceed now, whether to extend this
period somewhat or in any other
way, so that we might get out of this
deadlock and might not have tg face
all kinds of intricate and difficult
problems a month hence or later.
Possibly, the United Nations General
Assembly will meet either on the 9th
February as they have fixed up or,
if necessity arises, it may be sooner.
And, no doubt, there as well as
earlier, the Government of India's
views in regard to all these matters
will be expressed fully.

3 P.M.

At the present moment, I expect in
the course of a very short period—
two or three days perhaps—that the
Commission will present their report
fu the two Commands. That is in-
go far as this Korean question is
concerned.

The second question I wish to deal
with is. the proposalg or the talks in
regard to the giving of military aid
by the United States to Pakistan.
Now, this question has naturally
aroused a great deal of interest in
India, and not only in India, but all
over Asia, and, if I may say so, in
countries outside Asia also. Any-
thing of this kind that may happen
in a neighbouring country, whatever
that neighbouring country might be,
would be of great interest and con-
cernr to us. Having said that, 1
should like to add that I do not view
thig matter, and I do not want this
House or this country to look at
it, in an alarmist way. for a varlety
of reasons. First of all, I do not
want this House to consider any
matter in an alarmist way, whatever
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it be. We have been used to many
ups and downg in the course of even
our recent history—in the present
generatjion—and we do not, I hope,
easily .get perturbed by any develop-
ments.

Now, it ig not such from the point
of its reaction—direct reaction—on
India, which of course is obvious,
that I would like this House to consi-
der this matter, but from a larger
point of view. May I say that it is
rather difficult for me or any of us
to know exactly what has happened
or what is happening? There have
been so many statements on this
subject by men in authority and in
high position, both in Pakistan and
inr the United States of America, that
one would have thought that flull
light hag been thrown on it. As a
matter of fact, the effect of all these
statements, taken together, ig to dar-
ken the’ atmosphere rather than to
throw light. They do not quite fit in

‘'with each other. But for my par:, I

am perfectly prepared to, and I do
accept, the statement of the Prime
Minister of Pakistan in regard to this
matter. He has stated that there is
no talk of any American bases being
established in Pakistan, nor of any
military alliance between the two
countries, but that there have been
talks—formal or informal—about
military aid being given to Pakistan.
Let us take it at that and. no more.

The first thought that occurs to me
is this. When I think of any mili-
tary aid freely given from a coun'ry
of the West, or any country, to a
country of the East, the past history
of Asia comeg up before me, the his-
tory of the last three or four hundred
years, the history of colonial domima-
tion gradually creeping in here and
establishing itself. Then I see in the
present perfod in which we live, after
all these three or four hundred years
of subjection and domination by
others, the countries of Asia freeing
themselves and becoming indepen-
dent nations; and then I see some
development being thought of which
seems to me to reverse this process
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of lberation and freedom of Asia,
_'which again brings to my mind that
period when foreign armies came to
- Asia. They came in small numbers,
they grew. They utilised our own
people whom they trained for the
purpose.

Now, I do not like that thought.
This may not be applicable in the
‘present circumstances, because you
cannot repeat history, but the ana-
logy is not a very distant one. I
remember how, even in our country,
our own people were made into sol-
diers serving foreign masters; how
they were sent to other countries to
help in enslaving other people. Now,
1 do not like it. I react very strong-
ly against anything that bringg back
that old process even though it may
be in a small measure. It ig a bad
thing. So far as I am concerned—
and I have not a shadow of a doubt
that I speak in this particular matter
for every single Member of this
House—we will not tolerate any
foreign soldiers now. We want nmo
protection from others. We want
comrades, we want colleagues, we
want friends, and we ‘have worked
for the friendship of other countries.
But we do not want any people to
protect us with their Armies and
Navies and Air Forces. Because we
know by long and bitter experience
that such protection becomes some-
thing else later.

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum  Ballla Distt.—
West): And degrading too!

Shri Jawalarlal Nehru: Because
even the act of asking for that pro-
tection, seeking it, disableg us, makes
us weak and feeble and dependent
upon others. If India is going to
survive, India will survive by her
strength ahd self-confidence, not by
relying on others. Our own struggle
for freedom has taught us one or two
things. We sought the goodwill of
others, and we seek the goodwill of
others, and we shall continue to seek
that goodwill. But we are not going
to ask any country to defend us with
its armed forces,—whether we have
enough or not, I do not know—if a
contingency like that arises. But,
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perhaps, we have something else
which might stand us in good stead,
and that is the spirit of man, But it
ig a dangerous thing if, in relying
upon others, we lose that spirit. If
India loseg her soul, what will it pro-
fit her who defends her, who plays
about her?

Now, if that is our attitude in re-
gard to India, in regard to our own
country, I should have liked this
attitude also to be that of our neigh-
bouring countries, of all countries of
Asia, not only India. And I say that
about Pakistan in all friendliness, We
have had many troubles, many con-
flicts with Pakistan, and some conti-
nue. We have found it difficult to
resolve them. Nevertheless, whether
the conflict has continued or not, it
has been our firm policy, and I do
submit that is the only logical and
reasonable policy for our country to
have to work for friendly relations
with Pakisian, because I see no
future, ng good future, for India or
Pakistar except on the basis and
foundation of friendly relations.

Shrl Algu Ral Shastri: But, how,
Sir, under such circumstances?

Shri Jawaharlal Nehru: Now, that
being so, if I react in this way, it is
not for lack of friendly feeling for
Pakistan, but rather ag I would react
to something happening to a friendly
nation which I greatly regret, some-
thing, which will not, as I sald, prove
security and strength to Pakistan,
but will weaken her in the real mat-
ters in which national strength lies.
I entirely accept, as I said, the
Prime Minister of Pakistan's state-
ment that there are no baseg given.
that there is no military alliance. But
once you permit military aid freely
coming Jin like this, it imevitably
brings about certain consequences.
And for the moment, I would say
that it does not matter, what the
quantum of that aid is,—little or
more, it does matter in a sense, but
—esgsentially, it does not matter, be-
cause once that type of aid comes in,
it has made a qualitative difference
to the situation. I say that I accept
the Prime Minister of Pakistan's
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statement that there are no bases.
But when military aid comes Tn, the
whole country becomes a base, not a
question of an odd base here and an
odd base there, but the whole coun-
try can be utiliseq for other purposes
laid down by other countries and
other people. Therefore, it is g dan-
gerous step to take, dangeroug for
many countries, for us, for Pakistan.
and more especially for Pakistan. I
do submit that such a step, instead
of giving security to Pakistan, actual-
ly hampers the work for peace.

What hag been our policy in India?
I have often stated it in varying
terms and language here in this
House. I am talking about our basic
international policy. I have said, we
want friendship with all countries.
We work for peace in so far as we can.
We have no npretensions about our
strength to do this or that. We are a
country struggling, after independence,
to consolidate ourselves, to strengthen
ourselves economically, politically and
in other ways, We are not strong
enough to play fast and loose with
other countries. So when I say we
work for peace, I do not mean that we
make a very mighty difference to the
world’s history, and it was not in a
spirit of boastfulness that we said so.
But we did work for peace, and we
passionately sought peace, and seek
peace, because we think, both from
our point of view and the world's,
that it is essential. Therefore, in
so far as we can, we have to throw our
weight for the avoidance of war. and
the search of peace. And naturally,
because we thought that it was »a
right volicy too, more especially, for
our neighbour countries, our friends
round about us. And on many
matters. as thig House knows, we
have co-operated with them, either
here or in the United Nations.

A kind of group arose there, called
the Asian-African group; there was
no compulsion in it, but there was 2
good deal of friendly co-operation in
that group. and we welcomed that,—
we welcome thig co-operation in other
ways too—and we founq that these
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other neighbour countries of ours, and
often, I may say, Pakistan also, co-
operated in that group. So, in thesc
largér measures, we found that thess
neighbour countries of ours more or
less thought alike with us. Why?
Not because we were leaderg and
they were followers, but because they
were conditioned in the same way as
we were conditioned by our past his-
tory and events and other things. It
may be, of course. that the pressure
of events may force them to do
something else. That ig a different
matter. Some pressure of this or
some pressure of that. when applied
to them, may make them function nr
a different way. But they reacted
in the same way, and it was our
hope—and it is our hope—that thus
there would be an evergrowing area
where war will not take place. even
if the catastrophe and misfortune of
war comeg In some partg of the
world.

People talkeq about a third force
and all that. I venture to point out
that it has no meaning, and no logic.,
there is no force in it, you may have
the third force or the fourth force,
but it is no force, because it is all
rreated out of nothing. But I do say,
that it is desirable to have an area
where peace might, perhaps. subsist,
even if war wag declared. That would
be good, of course. to the countries
there, but would be good for the
world too, because that area would
exercise some influence, when a
crisis came, on avoidance of war.
Also. if by some mischance. war came
with all its terror, if a large area is
outside the scope, it may play a use-
ful role. even afterwards. in bringing
about peace.

Now, I want this House to consider
this fact. namely, if, in the world.
there was no coumntry left. which was
not lined up with thig big group of
powers or that big group, i.e, there
wa: a bperfect and absolute division
intop these two groups. all over the
world. whether that will be a factor
conducive to peace or war. I say do-
finitely that if that is so. war would
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be terribly near, and war would take
place. The mere fact of a number of
countries, even though they might
not be militarily powerful or flnanci-
ally strong—that do not accept the
inevitability of war, do not want to
do anything which helps war, do not.
if I may say so, with all respect, taik
about security and peace, in terms oi
heavier and heavier armaments, wil!
act ag a brake; if there are such
countries, they are, in some measure,
a brake on war. Therefore, those
people who seek peace, who welcome
the idea that certain parts on the
world's surface do not want war, and
do not propose to go in for war, even
though others go in for it, should
have welecomed our policy. But any-
how, whether they welcomed it or
not, this was g policy which can be
understood and appreciated by our
neighbour countries in Asia. They
did appreciate it. If it is so, if mili-
tary ald comes from the United States
off America to Pakistan, obviously
there is a breach in that peace area.
it is not an insurance of peace that
it brings about, but it lessens the
chances of peace, undoubtedly——and I
have no doubt in my mind.

To talk of security, in thiz connec-
tion, seems to me to look at the pic-
ture from the wrong end completely.
Now, our friends in Pakistan have
protested against what I have said
ang what some of our Indian news-
papers have said about this matter.
As a matter of fact, this question was
first mentioned by me—maybe, two
months ago or less, I forget.........

Dr. Lanka Sundaram (Visakhapat-
nam): On the 15th of November.
1953.

Shri Jawaharlal Nehru: I think
just before this House met, at a Press
Conference, I mentioned it, when I
was asked g question. It wag men-
tioned by me, because the American
press was full of it, not the Indian
press, but the American press was
full of it, not vaguely, but in some
detail, not merely military aid, bul
there wag plenty of discussfon and
maps and charts about bases and all
that, and discussion of an army of a
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million men being raised in Pakistan
under the sponsorship of the Ameri-
can aid programme. I had not seen
any criticism from Pakistan, of tue
American press, which had been in-
dulging in these—let us hope—wild
stories.

But look at the reactions of Asian
countries. I do not know how far
hon. Members have read these reae-
tions of the Press of many countries
in Western Asia, in South or South-
East Asia. Almost in everv ecnuntry,
almost without exception, these re-
ports of military aid etc. coming to
Pakistan from the United Staies of
America have been viewed with con-
cern, and they have all, in a friend-
ly way, advised Pakistan not to enter
into any such agreement, because of
the obvious consequences that flow
from it. Now, Pakistan is an inde-

* pendent country, and as an Inde-

pendent country, it can do what it
chooses. It is not for me or acyone
else to limit its independence. But
just as I cannot limit Pakistan’s in-
dependence, in this or any other met-
ter, I cannot limit my Independence
to deal with the matter or !g reier
to the matter when it has such large
consequences. In every country—I]
say it is an interesting factor—whe-
ther it is our neighbour Ceylon or
even Indonesia or Burma or Iragq or

An Hon. Member: Malaya.

Shrl Jawaharlal Nehru: Or ouher
countries—] am only speaking of the
countries whose Press I have read:
others I do not know, I cannot reand
all the mewspapers of Asia—but I
have bheen surprised, and pleasantly
surprised, if I may say so, at thc
common reaction in almost all these
countries. And those countries—-
mind you are friendly to Pakistan,
very friendly; there is no question of
any hostility to Pakistan. But they
sense the danger of this thing; they
sense the danger, even ag we sense
the danger to Asia, by this return of
the tide if I may say so—of Europe
or America using armies even for the
defence of these countries. So that
is the position. That ig why we have
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drawn the attention of the Pakistan
Government to thig matter, Because
I would have thought, as a matter of
fact, that in a matter of such an im-
port, in such a matter, it would have
been desirable for the Pakistan Gov-
ernment even previously to keep us
informed of what they were doing—-
whether or not they accept our ad-
vice—because it is a matter which
concerng neighbour countries., But
if they did not do so, it would be
utterly wrong for us not to inform
the Pakistan Government of our reac-
tions, and all the possible consequen-
ces of that action. Therefore in all
friendliness, and at the same time, in
all firmness, we have pointed out
these consequences,

Now, look at another aspect of
this question. Obviously
aid comes to Pakistan from the

United States of America, it upsets
all kinds of balances, the present,
existing equilibrium and all that.

Now, we have been considering many
questions with Pakistan in the past,
gradually—rather warily—going step
by step forward towards some agree-
ment on this lssue or that issue.
Now. all those questions were consi-
dered in a particular context which
existed then, and which exists—if you
like—even today. Now all that con-
text -changes; all that background
and context change when one of the
greatest Powers of the world spon-
sorg military aid to Pakistan. And
again, I say it is a matter of little
consequence how much that aid is;
it is the sponsoring of aid that makes
all the difference in the world.

Shri Algu Ral Shastri: Why are
they doing so?

Shri Jawaharlal Nehru: So the
whole context of our considering
these problems had changed, and I
want the House to realise it. Take
the Kashmir problem. We came—
only two or three months back we
came—to certain preliminary agree-
ments with the Prime Minister of
J*akistan. when he came here in the
wezond half of August last.

Now we came to those agreements
on the basis of a certain existing
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situation—] want to adhere to those
agreements, and I am sure that the
Prime Minister of Pakistan wants to
do .50 too—not realising that the
whole context in which those agree-
ments were made will change if mili-
tary aid comes from America. So 1t -
is these consequences that flow
that one has to consider. I have no
doubt inr my mind, and I am perfect-
ly honest in what I tell the House—
that the Prime Minister of Pakistan
hag been earnestly striving, as we
have been earnestly striving, for a
settlement of our problems. I know
he hag difficulties: but with all that,
he is striving for it. I welcome that
and I hope that because of our
mutual efforts we shall achieve some
measure of success. So it is not any
personal criticism of him that I am
making. But the misfortune is that
with all the good intentions in the
world, one may take a step, which is
a bad step, and which leads to evil
consequences. Therefore, I ventured
to point out some of these consequ-
ences that might flow from it

In this connection, I might say that
the Prime Minister of Burma ex-
pressed himself rather strongly the
other day, about this military aid
from the United States to Pakistan.
The Prime Minister of Ceylon also
did so, and in fact, he made a pro-
posal to me, that the Prime Ministers
of some of these countries—neigh-
bouring countries—should meet, not
to consider this particular matter;
but this particular matter wag the
immediate reason for his suggesting
it; we should meet from time to
time, once or twice a year, to consi-
der problems of mutual concern. He
mentioned Burma; he mentioned
Pakistan also. And India, of course
is there. Indonesia comes in. I do
not mind who comeg in. And I have
told him that we shall welcome such
a meeting to discuss common prob-
lems. That does not mean that we
tie ourselves down to each otherls
chariots. We are completely free to
carve our policies or follow any policy
of our chofce, But it is obvious, I
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submit, that there is a great mumber
of subjects, of matterg of common
concern, and if we approach them, we
can help each other in liking each
other, and if we follow common poli-
cies—as to some extent we have fol-
lowed, let us say, in the United
Nations in this Asian-African group—
rth]an it produces a considerable re-
sult.

I shall now refer briefly to the third
matier; that is a certain very unfor-
tunate reversal of the process of the
withdrawal of colonialism. I do not
suppose that this reversal can have
long effect because conditions in the
world do not encourage that. But, it
will be a matter of deep regret that
attempts should be made to perpetuate
or lengthen the days of colonial rule.
Now, in this matter, it woulq not be
much good to me or, if I may say so
with respect, to other members, mere-
ly to proclaim some high principle
and expect some things to be done
overnight. 1 do not expect it, but I
do expect a certain direction to be
followed and, if it is not followed, I
fear grave dangers.

Now, in this business of colonialism,
of course, the question of racial discri-
mination comes in. In regard to
racial discrimination, I have said there
can be no compromise of any kind. I
realise that one cannot put an end
to almost age-long customs quickly
and suddenly. But, there iz such &
thing, first of all by law and consti-
tution putting an end to racial dis-
crimination and then trying one’s best
to put an end to it in practice in
social affairs. We put an end to un-
touchability here by the law of the
Constitution- and my colleague the
Home Minister is bringing in a Bill to
make untouchability a crime. Well
and good. I realise that I have by
law ended untouchability, but, even
now, here and there social practices
may continue, but let us fight them.
But this kind of legal, constitutional
and every kind of recognition and
perseverance iin maintaining this
racial discrimination, racial suppres-
sion, ig something that is absolutely
Intolerable. As I said, I can under-
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stand somebody misbehaving some-
where; 1 can condone it or punish it.
But, if Governments misbehave like
that, it is intolerable. I express my
deep regret that when we consider
the case of the South African Union,
which ig the most flagrant example,
when this matter comes up, as it does
annually, before the United Nations
Assembly, it ig a matter of surprise
and deep regret to me that there are
hations—angd great nations at that—
which support South Africa or at
least abstain. There is no questiom
of abstention when this monstrous
evil comes up for discussion. There
is no question of anybody taking shel-
ter under any legal quibble, whether
thig ig a matter to come up there or
not. This is a matter which vitally
affects hundreds of millions of people
al] over the world. It is about time
that others realised it; and, lawg or
no laws, this racial discrimination in
Africa or Asia or anywhere in the
world will not be tolerated. It ig an
amazing thing to me.

The other day, a question arose—I
believe it is a minor affair—no it is
not a minor affair. Some very res-
pectable citizen, I think, of Bermuda
was not allowed in a hotel or a club
or somewhere I forget now—] think
it wag an Attorney-General or some-
body. This was, of course, deeply te-
gretted. Buf, it was said, unfortu-
nately, if he wag allowed in that hotel
tourist traffic might suffer. Now, that
was the excuse given, so that in the
balance of things, tourist traffic was
more importani than the self-respect
of hundreds of millions of people in
thig world.

Now, that is the kind of ‘thing
which ig more dangeroug and mere
explosive in this world than almost
anything I can think of. And. I am
surprised that some people inm Europe
and some people in America do not
realise this. It angers us. Now, I
realise difficulties; when I refer to
these colonial territories. I realise
that questions are complicated and
delicate. But, however difficult, one
tries to solve them; he does not go
back. .
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Recently, the House will know that
in the course of the court martial in
Kenya, certain evidence was given
which showed a state of affairs which
was shocking. It may be, of course,
that officers were not responsible for
it; but, when one plays about with a
country under colonial domination in
that way, this kind of thing happens.
It has happened and, during almost a
year now, in Kenya conditions have
been painful and distressful in the
extreme.

1f you go to Africa, the rea! bright
spot bf Africa has been the Gold Coast
and, to some extent, Nigeria, where
progress has been made and will be
made, I hope. I am surprised that
while this policy has been pursued in
the Gold Coast and Nigeria, a con-
trary policy has been pursued in
other parts. The House knowg also
about Uganda, the Central African
Federation. Now, it is a wvery good
idea to have a Central African Fede-
ration and it is not my concern to in-
terfere with it. But, if anything 1is
imposed against the will of a large
number of inhabitants, it is a bad
thing and it will not last. We used
to talk about authoritarianism and
fascism ang the like. If g small or
a comparatively small racial group
perpetuates its authority over a large
nation, especially of a different group,
well, I do not know what the differ-
ence is in that type of fascism and
this.

Recentiy in Sudan elections have
taken place. And, to some extent,
- we in India were connected with them
in that we sent one of our cenior offi-
cers to conduct those elections. For-
tunately, these elections took place
peacefully and successfully and very
soon, I suppose, Sudan will function
with a very large measure of indepen-
dence; not quite that, because that will
come, I believe, according to the sche-
dule, 2 or 3 years later. Now, this
development in Sudan is, if I may say
s0, of historic significance. That is to
say, in the heart of Africa an indepen-
dent State—I will not for a moment
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refer to its full context, for it may
choose to have contacts with other
countries like Egypt—buyt the emer-
gence of such a Stats in the heart of’
Africg is of great importance for the
whole of Africa.

Close to Nigeria in importance, now,
Sudan comes into the picture because
whatever might be happening in Asia
in regard to colonialism—which is on
4 small scale and is bound to end—
the real issu¢ of colonialism is in
Africa—it may be in other places
like British Guiana—but it is really
Africa that countg in the future, and
1 think in the next few years, this
que:zticn of Africa will become ever
more important and if it ig not settled
peacefully and co-operatively, it will
give a trcmendous amount of trou-
ble. Now, we see in Africa, as I
said, the bright spots of Gold Coast
and Nigeria suddenly emerging. We
see trouble in the north—Morocco,
Tunisia ang elsewhere. We see in
fact that we are going through in
Africa a revolution against colonialism,
or colonial revolution,—call it what
you like. It is a very major thing of
the age, just as the emergence of
Asia is a major thing of the age, and
so I would hope that the great coun-
tries responsible for these matters will
consider them in their true perspec-
tive, not imagining that they are going
to profit by carrying on these policies,
which cannot possibly continue for
long. These are the three matters
that I venture to place hefore the
House, Sir, and I am grateful for their
patience in listening to me.

Mr. Speaker: Mr. Mukerjee.

Shri H. N. Mukerjee (Calcutta—
North East): Mr. Speaker, Sir, it was
a pleasure to hear the Prime Minister
warm up....

~ Dr. Lanka Sundaram: Before allow-
ing this speech, Sir, the amendments
have to be placed before the House.

Mr. Speaker: I am sorry. The
Deputy-Speaker will place the amend-
ments before the House.
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Mr. Deputy-Speaker: I will place the
motion before the House first and then
take up the amendments and place

them one after the gther. Motion
moved,

“That the present International
situation and the policy of Govern-
ment of India in relation thereto
be taken intp consideration.™

Now, I will ask hon. Members which
of the amendments they want to place
before the Housa,

Dr. Lanka Sundaram: I beg to move:

. That in the motion, the following
be added at the end, namely:—

“and having considered the same,
this House regrets that the Gov-
ernment have not taken adequate
steps 10 meet the crisis created by
the reported pact on military as-
sistance etc. between Pakistan ana
the U. S. A, by—

(a) strengthening our national de-
fences, and in particular by taking ur-
gent steps fo build up our defence in-
dustries; and

(b) undertaking measureg to secure
national unity.”

Shri Ra.churamvh (Tenali): 1 beg
to move:

That in the motion, the following be
added at the end, namely:—

“and having considered the same,
this House approves of this policy.”

Dr. Ram Subhag Singh (Shahabad
South): I l_:»eg to move:

That in the motion, the following be
added at the end, namely:—

“and having considered the same,
this House is of opinion that
the Government do categorically
declare that the problems relating
to the State of Jammu and Kash-
mir and Punjab canal waters are
their domestic concerns.”
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Shri Syed Ahmed (Hoshangabad): I
beg to move:

That in the motion, the following be
added at the end, namely.—

“and having considered the same.
this House approves the policy of
the Government and the steps
taken by it to promote internation-
ai peace.”

Shri K. R. Sharma (Meerut Distt.—
West): 1 beg to move:

* That in the motion, the following be
added at the end, namely:—

“and having considered the
same, this House approves of all
the steps taken by the Government
to ease international tension and

for the preservation of peace in the
world.”

Shri §. V. Ramaswamy (Salem): I
beg to move:

That in the motion, the following be
added at the end, namely:—

“and having considered the same,
this House approves vt this policy.”

Shri N. Somana (Coorg): I beg to
move;

That in the motion, the following be
added at the end, namely:—

*and having considered the same,
this House approves the policy
adopted by the Government.”

Shrl P. N. Rajabhoj (Sholapur—Re-
served—Sch, Castes): I beg to move:

That in the motion, the following
be added at the end, namely:—

“and having considered the same,
this House is of opinion that the
policy of dynamic neutrality is a
failure and that active association

with like minded allies is ralled
for.” ‘

Shri Jethalal Joshi (Madhya Sau-
rashtra): I beg to move:

That in the motion, the following be
added at the end namely:—

“and having considered the same,
this House endorses the foreign
policy of the Government whole-
heartedly and is of opinion that in
view of the political developments
in the international affairg and es-
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pecially in view of the reported
military alliance between U.S.A.
and Pakistan, the Government
should mubilise the country for
unity and self-defence in the event
of danger.”

Shri V. G, Deshpande (Guna): I beg

to move:

That in the motion, the following be
added at the end, namely:—

“and having considered the same,
this House is of opinion that the
policy of the so called Dynamic
Neutrality so far pursued by the
Government has proved a failure
and suggests the following seven
points programme for dealing with
the situation created by the report-
ed Pak—U.S. Pacti—

(a) in foreign affairs India should
eschew her policy of neutrality and
pursue a policy of getting aid from
all available sources without commit-
ting the country to any ideology;

(b) diplomatic relations with Pak-
istan should be immediately severed;

(c) the Kashmir issue should be
withdrawn from the U.N.O.

(d) all negotiations and preparations
for the plebiscite in Jammu and Kash-
mir should be stopped and that State
should be treated as an integral part
of India which should be prepared for
defence of borders of that State and
for this purpose the so-called Azad
Kashmir also should be treated as an
integral part of Kashmir and conse-
quently of India;

(e) the foreign pockets in India
should be forthwith cleared even, if
necessary, by resort to police opera-
tion;

(f) the work of reorganising the
defence of India should be immediate-
ly underiaken through compulsory
military training of young men and
steps should be taken to start wag
industries with a view to making
India self-sufficient in that respect and
for this purpose our Five Year Plan
may be suitably amended;

(g) fifth column activities in India
should be suppressed with g irm hand
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and for this the {following measures
should be adopted:—

(i) all the foreign missionaries

+ should be externed from India
end their activities should be
stopped;

(ii) no Muslims should be alldwed
in the Army, Navy, Air-Force
and Police and they should not
be allowed to occupy any key
posts  including the offices of
Ministers;

(iii) one hundred mile zones on
the borders of Pakistan should be
cleared of people who are
likely to have leanings towards
Pakistan; and

(iv) the Constitution of India may
be suitably amended if necessary
in the interests of security of
our countr,”
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[English translation of the above]

Maulang Masuodi (Jammu and Kash-
mir): Sir, I submit that Mr. Deshpan-
de's amendment may be held to be out
of order since it contains matter which
is utterly opposed to the fundamentals
of our -Constitution. I wish to draw
your attention in particular, to the
second sub-paragraph of paragraph (g)
of the said ‘amendment wherein it is
proposed that “no Muslim should be
appointed to any post of responsibility
in the Indian Navy, Army, Air Force
or Police.” This is against the basis of
the Constitution. Hence, I request that
this amendment may be declared to be
out of order and not allowed to come
on the agenda of the House,

Mr. Deputy-Speaker: Let it be under-
stood clearly that when I ask hon.
Members to state if they want to move
any of their amendments and I declare
that amendment No. such and such
is moved, it is all subject to my find-
ing if they are relevant and if they
are admissible and so on, So, I reserve
the right that if they are out of order,
I will declare them so and I will not
put them to the vote of the House.
Subject to these considerations, the
amendmernrts may be moved.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): I beg to move:

That in the motion, the following be
added at the end, namely:—

“and having considered the same
this House regrets that the policy
pursued by Government, while
claiming to take peace to distant
lands, has brought war nearer our
own frontiers.”

Dr. Ram Subhag Singh: I beg to move:

that in the motion, the following be
added at the end, namely:—

“and having considered the same,
this House is of opinion that the
Government should fix a time-limit
and take adequate and effective
steps to rid of the foreign pockets
in India.”
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Pandit K. C. Sharmj (Meerut Distt.—
South): I beg to move:

That in the motion, the following be
added at the end, namely:—

“and having considered the samae,.
this House places on record the
grave concern about the US.A.—
Pakistan Military Pact and re--
gards it as an unfriendly act to-
wards India.”

Shri T. K, Chaudhuri (Berhampore)::
beg to move:

-

That in the motion, the following be:
added at the end, namely:—

“and having considered the same,
this House is of the opinion that
the policy followed by the Govern-
ment uptil now has completely
failed to subserve the national
interests of India or to secure a
genuine independence of the
country's foreign policy from en-
tanglements with Anglo-American
imperialist diplomacy in worly af-
fairs.”

Shri N. Sreekantan Nair (Quilon:
cum Mavelikkara): I beg to move:

That in the motion, the following be
added at the end, namely:—

“and having considered the same,.
this House feels that the wrong
policies adopted in regard to Kash--
mir have led to the U. S.—Pak
alliance which has embittered fur-
ther the relations between India
and Pakistan.”

Shri U. C. Patnalk (Ghumsur): I beg
to move:

That in the mution, the following be
added at the end, namely:—

“and having considered the same,
this House recommends to Govern-
ment to lay the foundations of an
independent foreign policy, by
strengthening the nation on the
home front, inter alia by—

(a) training and mobillsing our vast
manpower on a defence cum develop-
ment basis;

(b) building up and co-ordinating
Civil Defence, Home Guard and: other
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citizen forces, to organize our potenti-
al reserves,

(c) aiding and subsidising semi-mili-
tary institutions like rifle clubs, avia-
tion, gliding, yachting, rowing, riding
.and sports clubs as part of defence
measures;

(d) organising the youth of the
country for peace as well as for war;

(e) co-ordinating the various securi-
ty forces to counteract. fifth column ac-
tivities;

(f) utilising appropriate items of ex-
penditure under the Five Year Plan,
for defence as well as for nation build-
ing; and

(g) reorganizing the ordnance instal-
lations ang military engineering ser-
vices to ensure economy and efficiency.”

Mr. Deputy-Speaker: The original
motion and the following amendments
are before the House for consideration:

Nos. 1, 4, 6, 7, 8, 9, 11. 12, 13,
14, 15, 16, 17, 18, 19, and 20.

Shri K, R. Bharma: I beg to with-
draw amendment No, 8, standing in
my name.

‘The amendment was, by leave, with-
drawn.

Shri H, N. Mukerjee, It was a plea-
sure to hear the Prime Minister warm
up in a fashion which he used to have
once upon a time when he won the love
of the people. But, Sir, our grouse
against him is very serious, very tho-
roughgoing and very fundamental. Qur
grouse is that he does not pursue con-
sistently and objectively those policies
which should bring about the achieve-
ment of what I am prepared to believe,
as I heard him, to be his real desire,
namely, the peace of the world and
the well-being of people in every
country and particularly in our own.

Now, Sir, I shall try to confine my-
self mainly to the three points which
were brought up by the Prime Min-
ister though, occasionally, I am afraid
there might be some supplementation
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because it may be necessary for me to
show how the whole thing hangs toge-
ther, how, if you are going to have a
consistent policy in foreign affairs, it
should' have a distinct relationship
with the policy which we are pursuing
at home,

Sir, I wish to say in this House with
a sense of gravity that the evil shadow
of American imperialism which fell on
India when Government walked, wit-
tingly or otherwise, into its perilous
parlour, is seen today in a very con-
crete and reptile shape in this American
pact—or understanding or whatever
you choose to call it—with Pakistan,
in whatever stage of preparation It
might be, 1 aver, Sir, that it threatens
our freedom and the peace of the
world. That pact, and the grave danger
to peace in Korea are the two matters
which compel our earnest attention.

Sir, you know very well that we
have not hesitated to applaud the Gov-

- ernment for whatever work it has

done for the relaxation of internation-
al tensions, But, Sir, our regret, and
I add, my country’s misfortune, js that
there is a worm in the staff of our
Government, that Government has only
a very fitful and half-hearted realiza-
tion of the right policies which ought
to be pursued, that the Prime Minister,
from timg to time, if I may say so, de-
viates, so to speak, into the right kind
of attitude, and that is why there is
no real understanding hy Government
of the reasons and the implications of
the fear which we profess to feel to-
day—a very genuine fear—over the
getting together of the United States
and Pakistan. If that understanding
was there, we would not have Dbeen
seeing those hesitancies and certain
other positive errors which, I submit,
we have committed in Korea; we would
not have seen our chronic wobblings
over the Kashmir issue even when the
United States’ interventionists were
caught red-handed, and our inability
or our unwillingness or both to break
away from our present tie-up with
those elements in the world—those im-
perialistic powers and their subsidiary
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allies—which are bringing all this
disaster to civilization.

I ask this House, have we not known
in this House, especially since Winston
Churchill fulminated in Fulton in 1946,
the goings-on of the United States and
their camp-followers in Europe and
elsewhere? Have we not known of the
more than 500 air and naval and land
hases of the United States in every
continent, the one-and-a-half-million
American troops overseas in at least
22 countries, their fleet in the Mediter-
ranean, their jet fighters in Europe,
their control of the Pacific as of an
American pond, their projects and point-
four aids and spy-rings everywhere?
We have known all about this. We on
our part, who are in this House as well
as outside, have warned the country of
this American danger when the Prime
Minister went on his American per-
ambulation or when our hon, colleague
who so graciously presided over the
meetings of the U. N. General Assemb-
ly called Eisenhower—for reasons that
I do not wish to discuss—as one of the
five or six greatest men.she had ever
met. We have warned that it is folly
to seek to manoeuvre and to flirt with
a rabid and endlessly grabbing imperi-
alism. Flirts, we know, are occasionally
jilted in spite ct all the attraction
which they may possess. We have warn-
ed Government, Sir, of the proclaimed
purpose of the United States Mutual
Security Act which is the promeotion
of American foreign policy. We have
pointed out how the Uhited States im-
perialists are out for cheap cannon
fodder. I do not know, but I find from
the American Congressional Records
which shows—thevy have cynically cal-
culated—that the average cost per
year of an American soldier before he
had a gun in his hand was 5,556 dol-
lars, while under the Mutual Security
Programme, it could cost less than ten
dollars for a solider to help him put a
gun in his hand, and it would be even
less if that soldier happened to b®e a
Pakistani or an Indian, or any of these
Asiatic “gooks” as we are attractively
described. That is the background
which we have got {0 remember very
vividly if we are going to draw ony
lessons from the picture which the
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Prime Minister has drawn before us
this evening. I am quoting {rom the
Congressional Proceedings for the 22nd
June, 1953, which, as you know very
well, is distributed by courtesy of the
Commonwealth Parliamentary Associ-
ation to all Members of the Indian Par-
liamentary Group. There, Sir, I find a
quotation from Mr. Dulles who, aTter
his return from world tour last sum-
mer, said:

“Nowhere in the East do we
have better friends than Pakistan
and their splendid military forces
are sure to help this country at any
time we need them.”

Obviously today, the American plan—
is to help Pakistan raise its arfhe®
strength and keeping it as a threat
from east to west in both our flanks,
blackmail ® into imperialistic, aggras-
sive schemes. Woday, obviously, the
American objective is to retrace their
position in Kashmir which they have
lost on the® occasion of the abortive
coup d’ etat a few months ago. Today,
they want to force us to accept the
American solution of the Kashmir pro-
blem. Today,—whatever they might say
for the time being—they want to build
war bases right on the borders of fhe
Soviat Union.\and Feople’s China. Mr.
Adlai Stevenson could not sell iHAE
brand of “independent Kashmir”. Now,
certain other merchants of death have
appeared in that part of the world;
they have come and gone since, and.
Sir. they have produced this United
States-Pakistan pact.

Sir, this is patently a danger tn
world peace and more directly and
immediately a danger to India. This is
more than that. It js a squalid con-
spiracy to complicate India-Pakistan
relationship and to acerbate Indo-Pak-
istan disputes which, as the Prime Min.
ister said, we can solve ourselves if we
are left alone. The Prime Minister,
when he made his reference to the
Prime Minister of Pakistan, said: if we-
are left alone we are able to settle
those disputes to our mutual satisfac-
tion. But thig pact is g danger, as the
Prime Minister also said, Not only that.
We believe that Pakistan's entire future
is being played ducks and drake with,
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by the world’s public enemy No. 1
which is the imperialism of the United
States of America.

Some Hon. Members: Oh!

Shri H. N. Mukerjee: I know some
Members will say ‘Oh!’ I say that the
world’s public enemy No. 1 is Ameri-
.can imperialism. It is, and it has been
since 1946, and it will continue to be
80, till as long as we do not stand up
to the full height of our stature and
see to it that this menace to civiliza-
tion, to the happiness of the world’s
people, is scotched as soon as we can
ever do so.

© We recall, Sir, that the people of
Pakistan put pressure on their Govern-
ment and stopped its leaders: in the
Government like the former Prime
Minister, Khwaja Nazimuddin ard
others who wanted to send troops to
Korea. It was the people of Pakistan
who compelled the Pakistan Govern-
ment to go along generally with India.
on the Chinese and Korean issues. That
is what I wish to recall now, That is
why, Sir, I say, that these Americans
are trying to hurt both our countrizs
We shall never forget that after all
Pakistan and India are brother-coun-
tries, and while the loyalty of Indian
Muslims is sought to be impugned by
communalist propagandists, I recall
‘what a Muslim once said. It was that
while Hindus, on death, have their
bodies burn® and the ashes thrown in-
to the Ganges to be carried God knowsg
where, the Muslim at death needs six
foot by three of the soil of India and
belongs to this country in death as in
life, In the same way, the Hindu In
East Pakistan loves deeply his environ-
ment and the atmosphere of the land
«of his birth and his emotional back-
ground. But, for reasons—good, bad
and indifferent—two States have come
into being, and when these two count-
ries—India and Pakistan—wish to
maintain their relationship, that is r.ow
sought to be disturbed by these
American manipulators, those people
who think nothing of bombing people
out of existence only in order that
their profits may survive.
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Now, Sir, certain voices influential in
Government circles, like the voice of a
former civil servant who answers to
the name of Gorwala, have publicly
suggested that if proud countries like
England and Turkey can accept Ameri-
can yoke, why should Pakistan feel
shy of the shame? I say in this House,
these are evil voices. Let not these
evil voices be heeded by the Govern-
ment of our country, whether it is in
the sphere of economic planning or in
other spheres., These are evil voices
and we wish the people of Pakistan to
compel their short-sighted leaders to
change their inflammatory moves. I
know, if we can proceed in g manner
which has from time to time been sug-
gested by our Prime Minister, if we
can get together all the Prime Minis-
ters of different Asian countries, inclu-
ding Pakistan, if we can all get toge-
ther, to find out ways and means of
retaining, developing, maintaining and
getting ahead with our independence,
with our freedom, with our plang of
economic reconstruction, then surely

‘we can face this disaster which is

being sought to be foisted on us.
4 P.M.

In spite of everything, however, Sir,
if in spite of everything, we find that
the war-mongers threaten a crisis
against our country, certainly, our peo-
ple will unitedly resist, and if that oc-
casion arises—I hope there is no need
for that occasion to arise, but if the
need arises, I can say on behalf of
our party that we shall all take part
in the defence of our country against
imperialism. That is why, I say, Sir, if
we realise the nature of the crisis it
ought to be a decision on our part that
we shall have real national defence,
conducted by e really democratic Gov-
ernment worthy of the people's res-
pect, representing thelr interests and
supported by them. This defence
founded, let us say, to give one ‘tem,
on universal compulsory military
training, must be free of the shackles
of the proliferating bureaucracy which
has become a feature of the admin-
istration of the Government of India.
Let the Government of India really
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give consideration to thig matter if
We want to have our people with uvs
in the fight against all these menacing
factors in the country's situation to-
day, we on our part offer our entire
and sincerest cooperation,

So, we welcome resistance to the
Pact by Government, and we also tffer
to share in its tasks. But there I draw
the line, and I warn the Prime Minis-
ter, particularly, that a country cannot
defend itself against{ one imperialism
by relying upon another imperialism. I
say this, Sir, because it hag been sick-
ening—I use the word advisedly—io
find the Prime Minister in this House
very often soft-pedalling on so many
questions—questions relating to fore-
ign experts, questions relating to ex-
port of monazite, which came up when
Dr. Saha asked g supplementary ques-
tion the other day, through g foreign
agency, questions regarding our posi-
tion in the British Empire, which we
cal] the “Commonwealth”. I can never
forget in all my life, for as long as
I live, the Prime Minister defending the
British Empire as a kind of model as-
sociation which other countries might
very well be advised to join. Thig sort
of thing has happened often, The mona-
zite which we are sending out of this
country will come back to us in the
form of atomic devastation. Now, if we
are going to be consistent, let us really
follow the line which advances the
well-being of our people, which main-
tains our freedom. We cannot defend
our freedom, properly speaking, when
the American and the British have
their gigantic oil bases In our major
ports, when their technicians and their
advisers swarm all over the place, when
an American Ambassador says we know
how every cent of the money which
we are giving to this country is spent,
when, how and where. When these
foreigners occupy key positions in our
industry, in our flnance, in our trade
and even in our armed forces, we know
very well our Government'’s limitations
and that is why I utter this word of
warning.

We say unequivocally that this is a
fight against imperialism; we know
this is a fight for peace, thig is g fight
for freedom, thig is a fight for the
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peoples’ well-being. We say at the same
time, let us be worthy of this fight; let
us rely upon ourselves for that fight.
Let us do away with all those features
which are disturbing the development
of our country and then and then
alone, Sir, we shall be able to help
ourselves and our brethern in Pakis-
tan across the border.

I turn now, Sir, to the question of
the Korean Armistice which today, us
the Prime Minister has said very vi-
vidly, is in considerable danger. Now,
Sir, I have not the least desire to em-
barrass Government as far as thig lssue
is concerned. But it is important to
remember—and 1 make these state-
mentg with a certain amount of regret,
because I did come to have a kind of
respect, and appreciation, for the work
of General Thimayya and his colleagues
in Korea—that the Indian Command
has not always acted consistently, in
accordance with the needs of peace.
And for that, Sir, I cannot blame Sen-
eral Thimayya, as the Prime Minister
himself has said. Ultimately, if there
is anybody to blame, the blame will
have to be shouldered by the Prime
Minister of my country.

Now, Sir, in regard to Korea for so
long the deadlock coniinued over the
Prisoner of War Agreement. It was
very clear from the Dbeginning
that the Americans did not want
peace. When I say the Ameri-
cans, I mean also the United
Nations—which really amounts to the
same thing. The United States cannot
stomach the idea of peace in Korea.
The United States has used more bombs
and bullets on Korea than against
Germany and Japan during World
War No. 2. So. naturally, the United
States, that ig to say U.N., to be very
exact, has tried to put spokes in the
wheel of the progress of the Armistice
negotiations and now they are putting
spokes in the wheel of the execution
of the Prisoner of War agreement. Now
the Neutral Nations Repatriation Com-
mission and the Indian Custodian
Force could not provide proper facili-
ties for the North Korean and Chinese
peoples volunteer commands to carry
out explanations. Now, Sir, I have with
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me a sheaf of documents which are
sent to all kinds of people by the Em-
bassy of the Peoples Republic of Ching
in Delhi which. show very clearly that
aover and over again the Indiap Custo-
dian Force as well as the Neutral Na-
tions Repatriation Commission have
agreed that these facilities are not
being afforded. For example, the con-
struction of booths which should have
taken four days took about thirty
days as far as the United Nations side
wag concerned. Then, Sir, the agents
of Syngman Rhee and Chiang Kal
Sheik, under American direction, have
been in control of the prisoner of war
camps. In connection with this, I am
quoting to you, Sir, a statement made
by Mr. B. N. Chakravarti. Alternate
Chairman of the Neutral Nations Re-
patriation Commission. in Calcutta on
the 2nd of December. He says:

“There was no doubt that the
camps were well organised, It was
apparent from the fact that even
before explanations started some
prisoners would come surreptiti-
ously to the Indian guards and
plead for repatriation.”

And he added: that there were forty
to fifty such ring leaders in every
camp of five hundred prisoners,

Now, Sir, the Neutral Nations Re-
patriation Commission hardly did any-
thing to break up this gang of hooli-
gans. There have been occasions, so
many occasions, when people had been
caught red-handed, Four example, 1
find that on the 9th of November the
Custodian Force Guards seized from
the United Nations ration bags a high-
power pocket transmitter being passed
to their agents in the prisoner of war
camps by the United Nations Com-
mand, Earlier they intercepted a num-
ber of written messages of instructions
passed through the United Nations Hos-
pital in the prisoner of war camps.
Reference to this is made in so many

reports in papers in this country as
well as abroad.

Then, Sir, there was the question of
use of force. On one occasion General
Thimayva even went out of his way,

23 DECEMBER 1953 International Situation

3004

I should say—I do not know if he act-
ed according to instructions—when he
said that he was not going to under-
take the responsibility of having 1o
take recourse to {force. Now why

should he go out of his way to say
this?

We know that some time back the
Americans let loose over 25,000 prison-
ers of war because they did not want
them to be produced for the purpose
of explanation and for the purpose of
repatriation. Now if the Americans do
it, and if under moral pressure of the
world public opinion they have :i0 say,
all right ...

I will take a little time. because there
are certain points which I want to
bring up. If you will permit me, I
will finish as quickly as possible.

Give me ten minutes more, Sir.

The question arose regarding the
use of force. The Americans had to say
“we are looking for those people whom
we have let go". Thig they did under
the pressure of world public opinion.
But General Thimayya said “I am not
going to take the responsibility of us-
ing force”. Why this task of uvsing
force or not using force? Why
give a handle to these people who &are
using all kinds of devices in order
tn upset the entire process of the ar-
mistice, the entire process of the re-
patriation of prisoners?

We find also, as the *“Hindustan
Times” correspondent in Korea pointed
out on the 31st October:

“It was a cardinal mistake to
have put the prisoners into these
camps in the same groups in which
they were handed over. The ud-
vance party of the NNN.R.C. had
bean aware of the existence of
these pressure groups and the only
explanation for not breaking them
up is that the N. N, R. C. appear
to be powerless in the matter”.

Now, who was responsible for this?
Actually we were made to look like
fools. Sir, I submit that until the dead-
lock in the Neutral Nations Repatria=
tion Commission on the 23rd October



















































































